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SHRI B SHANKARANAND: Thil 
.is a suggestion for action. 

SHRI M. RAM GOPAL REDDY: The 
Minister has stated in his reply that 
1/5 of the population of lepers is liv-
ing in India whereas our population 
when compared to the entire world 
is 1/7, which is, of course, on the very 
high side. I want to know whether 
the Minister has got any plan to re-
duce it at least to the level of 1/7. I 
also want to know-during the last 
three years, this has gone up very 
much-how he is going to combat 
this disease? 

SHRI B. SHANKARANAND: Per-
haps the hon. Member wants to know 
whether the government is trying to 
propose some action in the matter to 
reduce this percentage. A major drive 
is to be launched during 1980 in order 
to break the traditi-onal cvcle of lep-
rosy infection. This would invoJvE' a 
multidrug treatment regimen with 
Rifampicin, Chlofazimine and DDS. 

SHRI XAVIER ARAKAL: The han. 
Minister has in his reply said that a 
maj<>rity of lepers are living in rura~ 
and backward areas. I want to know 
whether they are now moving from 
the rural areas to the urban areas. 
Not only that. When they C'ome to 
the urban areas, they tend to colo-
'l1ise in certain areas, of the cities. 
What are the steps taken by 
the government to prevent them 
from coming to urban areas from 
rurck areas and what are the steps 
taken to decolonise these people with-
in the city area? 

SHRIB. SHANKARANAND:The 
question primarily relates to the pro-
blem of detection. Patients are not 
detected; patients do not come forward 
for any treatment. It is difficult unless 
We come to know; isolation becomes 
difficult. 

SHRI KRISHNA CHANDRA HAI~
DER: I shouid like to know whether 
the government has identified liprosy 
prone areas of cillferent states and if 
SO the name Of that area and the 
states? You know in my state Durga-

pur and Purulia districts are leprosy 
prone areas. Has the government any 
central programme for such leprosy 
prone areas, programme of giving as .. 
sistance to the states and if SO the 
breakup of that assistance. 

MR. SPEAKER: I think it is roo far 
fetched; he win not be able to give 
it off-hand like this. Next question. , 

Decision to increase freight rates by 
India-Pakistan-Bangladesh Shippers 

Conference 

*226. SH~ SHIV KUMAR SINGH 
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether the India-Paki!1tan-
Bangladesh Shippers' Conference has 
recently decided to increase fn"'ight 
from 1st May~ 1980. 

(b) if 50, whether this decision was 
taken unilaterally without the apPW-
val of Indian Shippers; 

(c) whether Government pr.)pose 
to intervene in the nlatter; and 

(d) the extra foreign exchange 
burden which will be involved for 
India due to the proposed increased 
freight rates? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (~I A. P. 
SHARMA): (a) The India-Pakistan-
Bangladesh-UK/Continent Conference 
has decided to introduce such 3n in-
crease. 

(b) The Conference announced its 
decision to increase the freight after 
consu:tations with the shippers Coun-
cils in 1 ndia, Pakistan, Bangladesh and 
Europe though the All India Shippers 
Coutlci: has not accepted. the freight 
increase announced by the Conference. 

(c) The Government have no statu-
tory power to intervene in tl:le matter; 
it can only persuade and assist. the 
Conference authorities and the ship-
pers' bodies to arrive at mutually ac-
ceptable decisions, The Standing Con-
sultative Committee on Freight anci 



II Oral Answers MARCH 27, 1980 Ora..z Answers 12 

Shipping Services· constituted by the 
Government under the Chairmanship 
of the DirectOr Gerleral of Shipping, 
have urged the shippers and the Indian 
member lines of the Conference to re-
SWDe discussions/negotiations with a 
view to arriving at mutually satisfac-
tory agreement. The Secretary of the 
Conference has been requested to con-
vey the strong fee~ings Of the Indian 
shippers to the Conference headquar-
ters in London. The Committee will 
continue to help the two sides in their 
discussions. 

(d) The extra burden that the 
Indian exporters wil~ have to bear as 
a consequence of the proposed increase 
will depend upon the quantum of 
trade that win move from the Indian 
coasts from the 1 May, 1980 onwards, 
through this conference. 
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Inter-Part I Inter-Dock transfers of 
Class I omcers 

*227 SHRIMATI GEETA MUKHER-
JEE: Will the Minister of SHIPPING 
AND TRANSPORT be p:eased to 
state: 

(a) whether all Class I 'officers 
except the ChaIrman and 
Deputy Chairman of each 
Port Trust and Dock Labour 
Board are permanent em-
ployees of each p.ort Trust 
and Dock Labour Board; and 

(b) if SO, whether there IS a pro-
posal under consideration of 
the Government to introduce 
Inter-port/lnter-dock labour 
Board transfers 'Of Class I 
Officers? 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SlIRI A. P. 
SHAtR.MA)· (a) The Class I Officers 
of the Port Trusts and Dock Labour 
Boards are permanent employees of 
the concerned Port Trust and Dock 
Labour Board except those \vho have 
been appointed On temporary basis 
or on probation or have been, in a 
few cases, taken on deputation from 
other organisations 

(b) No, Sir:. 




